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_g;"; ,J{ VAL 2@..-@.!:’ - /MW@‘; -Applicant(s)

VS— ,
) Z@é‘ﬁ:@”ﬂ . 24- ‘._%mm@v ﬂ.&-,—nm :_. — ﬂRe SpOndE"nt(s)
%49»_,{% . %@7 v — .. _ Advocates for the applicant(s)

%7.:)/4 MMQ%M%, AlggAdvocates for the Respondent(s)
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\Xﬁiﬂ | ' ,27-8-9% Learned counsel Mr.A.K.Roy

._,;«“'i:;\ Vs ' ' for the applicant. Learned Addl.
, %ﬁ«g X N ?ﬂ“ L : ,C GaB+Co Mr.” A,K.Choudhury for the
d" - g‘(’: ‘ Ny n7 /é,f?.q : : :esPQndents.. |
’ é\,(;: y/ 3 /Jﬁ S ‘7, K Mr.A.K.Roy submits thatAthis

X?}uﬁ“ F é”%ﬁa?ﬂ : :case for Admission may be taken'

v p{? 'MW . ' . unlisted to-day for his personal

(, : iconvenience. Prayer is allowed.

'

Heard Mr.&.K.Roy for “‘dmission.
‘Perused the contents of the appli~ i
qcation and reliefs sought. Appl}/-af
'tlon is admitted subject to the _

, decision in M.P.No.117/96 regar{fng
condonation of delaye.

' Issue notice on the resgﬁ“ﬂd l
'by registered post. Written st te-—
.ment within 6 weeks. List for;Wfitt-'

'en statement and further ordr on

8-10-96, . | /
Applicant to take steg/ imme-

diately. : /
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180 of 1996

Mr. A.K.Choudhury, Addl.C.G.S.C. for

. the official respondents.

Service reports are awaited. Written

statement has ~not been submitted: by any
respondents, A f
List for written ‘statement  and
further order on 22.11.199. | "
Member

Learned counsel Mr.A.K.Roy foriﬁhe
applicant submits that requisitgs hgye
already been submitted &y the Registry.
Addle.C.G.S8.C for the

respondents submits that serv1cg oﬁ

Mr.AKs.Choudhury,
notices has not completed. 4djourned for
written statement and farther order on

T=1=97.

Member

Learned counsel Mr.4,K.Roy for @he
applicant. None is present for dfficlal
respohdents. Service report still awaited.
However, Mr.Choudhury seeka 1 month time

- to submit written statement for official

respondents. #llowed. - |
List for written statement‘and furthe

order on .6-2=97,
| Meﬁ%%?ﬁ '

Let the case be listed on 20.2:97.
_ ! ;

Member Vijce—Chairman :
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| - 20.2.97 °n the prayer of Mr A.K.Roy.
N o2ieo &éaﬂyfsmy;_‘,_a ~ learned counsel appearing on behalf
-] @, , D 4 ' of the applicant ad journed to R
3.3.1997.
NaJZew ’Cé’)?ﬁ—d‘)“{‘«&?
TRV a—u;f 7oAy
R 2. , | , ‘
Semnrize Jteponts oo . Member Vice-Chairman
5&4[[ ISV oy, 2 f'&” & pg
3 ) 5 A& 226
— - NN b
 b2Eiler SOALE et~
Merre & &ppeansne | _ [
heod et »/fe-w é’h/ <0« - ‘
m’ | | - 3.3.97 . This application has been filed after
?091/’7’” ' : ‘the expiry of the period of limitation. CAL
' condonation petition was filed which was withdrawn
by the applicant on the ground that there ‘were

" certain defects. Till now no -fresh condonation

petition has been filed.

In view of the above the application

is dismissed as barred by limitation.

, Meé&g - Vice—Chalrmgﬁ
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH : GUWAHATI

(An spplication under Section 19 of the Administrative

~ Tribunal Act, 1985)

O
00 A' NOQ , %’C /19960

Shri Laxmi Bar ayan Dev Purkayastha
esesee Applicant,

-

Union of India & Others, coses ReSpond‘ents.
INDEX
s
S1,.No, Description of Documents, Fage.
1, Application - . ' 01l to 16,
2. - Annexure . 'A‘ it e WY
3. Annexure - ‘B 20 - Yo Z£
4, Annexure - 'C* 27 4o 34
5 e Annexure « ‘D! 2% 4o 4o
6. Annexure - 'B* o4 e M2
7o Annexur e - P! ‘ "3 ko 4§

Signature :

Dated 3
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(2n application under Section 19 of the Administrative

- Tr ibunal Act, 1985)

1.

/4‘

N
!

-ASSam,

Se

| Amrit Kumar Satkia

« BETWEEN -

Shri Laxmi Narayan Dev Purkayastha, 4

_Inspector, 0/0, Central Excise,REC.II

P,O. Digboi, District - Tinsukia,
seeee Applicant,
- AND =

Union of India, represented by the
Secretary, to the Govt, of India,

Revenue Dep atment, Ministry of

.Finance, New Delhi,

The Chairman,
Central Board of Excise and Customs,
C-1/3, Pandara Park,

New Delhi,

'I‘h‘e» Collector,

‘Custome & Centr al Excise,

Shillong,

ThevSecretary, to the Gové.. of India
Ministry of Personnel, Public Griev-

ences and Pensions,

| Ranjit Kumar Sharma

Cont see¢ 2



16,
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41,

-

f470
48,

()
N
o

Dipak Bhattachar jee
Amar Kumar Singha
Pinaki Sankar Roy

‘Dinesh Mohanta

Partha Sarathi Purkaystha
Pr anab Kumar Sarma

Aswini Kumar Das
Jagodish Chandra Das
Manoj Kumar Brahma

Binoy Kumar Baishing
Padmeswar Pegu

’ Naba Kumar Baruah

Subodh Ch, Basumatary
Achinta Sonowal v
Bidya Bhusan Saikia
Kum Melicia Synnah
Madhurya Mohon Neog
Debendra Nath Doley

- Gangadhar, Das

Bikash Kumar Saikia
Debendr a Moshahary
James Dohling
Karendra Nath Daimary
Dipak Roy Choudhury
Santanu Chalia
Faizuddin Fakir
Kumud Chandra Deka
Benu Prasad Joshi
Mukul Baruah
Chandan Kumar Chanda
Chandan Biswas |
Dipankar Choudhury
Pankajlal Singha
Tarun Kumar Singha
Pannalal Singha

Smt. M. Memcha Devi

Waikhom Shyam Kishore Singh

Swepan Dutta

" Debasish Mazumder

Jamkhogin Haokip.
Nirmal Medhi
Abdul Mutalib

Cont 4.0 3,



49,

50,
51,
52,
33,
/544»

55,
56,
576
58,
59,
60,
Bl
62,
63,
64,
/65.
A6,
87,
58,
69,
A0
\/710
L;‘720 A
A3
4
A5 o
—T6,
77,
78,
80¢
81,
_82,

. B6,
87,
- 88,
_-/89‘
J900

Sujit Misra
Syed Tafique Hussain

. Pabitra Kataki

Jasabanta Mazumder

. Rajkumar Kalita

Jatin Chandra Das
Debajyoti Sinha
Ganesh Chandra Sharma
Joydeep Dutta

Hom Prasad Sharma
Swapan Kumar Nath
Tridip Chandra Roy
Rahul Sinha

Imdadur Rahaman

- Sagar Kumar Dutta

Dwigendra Mohan Das
Nikendra Singha
Naziruddin

- Sudip Kumar Butta

Hem Chandra Kalita
Dambaru Borah

- Debeswar Chandi

Prafutta Kumar Taye

" Thang Chouilo

Tusar Kanti Sen
Niharesh Nandi

Larho Krelo

Sakkam Kilong

Dilip Kumar Gogoi
Bibhuti Bhusan Borah
Shy amal Kumar Dutta
Ashok Kumar Chakr aborty
Khagen Bor ah

Bijoy Bhusan Baruah
Phani Bhusan Roy
Dipak Kumar Deb
Basudev Bhattachar jee
Imr anul Goni
Subashish Guha

- Dilip Kumar Chettry
- Parag XKumar Baruah

Ashit Chakraborty,

Cont see 4,



92,
93,
- 94,
_95,
964
.97,
S8,
/ggﬂ
100,
o1,
,10;.
_1o3.
_104,
flOS.
_106,

£

/108.

/109.

l1o,
11,

L1124

113,
114,

- 11s,
116,
.

117,

118,

19,

X20,

121,
'_/“’ -

- 122,
123,
/124.

- A2,
/126.
27,
,128,
A29.

A30e

» . | a1,
,132,

4
: 8

Binayak Bhattachar jee
Ashish Adhikary

- Biswendu Dew

Tarun Chandra Mahanta

Subir Das

Bikash Chandra ﬁath

Nihar Ranjan Debroy

Guru Prasad Das

Bhaskar Kanti Bhattachar jee
Pannalal Dutta :
Gopeswar Chandra Paul

 Ajit Mohan Paul

Mohit kanti Dey
Mohendra Dutta

Mrinal Kanti Goswami
Sasanka Sekhar Das

Md, Muhibur Rahaman
Jagadindu Das

Ganesh Chandra Deka

Pi jush Banner jee
Kanilal Sahu A
Swapnatur Mahanta
Haripada Roy

Rabindra Kumar Borah
Nijit Kumar Nandy
Dharani Borah

Md, Abdul Muneem
Prahlad Borburah
Rabindra Pathak
Narandra Chandra Talukder
Lokhendra Nath Sonowal
Jitindra Kumar Saikia
Bolc'aran Pegu

Ratneswar Doley

Jo jesh Sonowal

Jone Oscar Marak
Priyoram Doley
Bishnuram Bora ‘
Smt, Lalchangliani Sailo
Dambaro Bhoktiari

Paul Peter Kujur

Ajit Debnath

Cont s.. 5,



A33.
A34,
.« !}350
,/]:36.
A37.

/1380

139,
140,
/141,
,142,
43,
144,
145,
146,
A47,
148,
149,
- 150,
151,
© 152,
153,
154,
155,
156,
157,
158,

159,
/160. '

161,

62,

/163 .
/16“
466,

167,

168,

‘}69.
170,
‘AT1,
AT2,
173,

Rex Hung jo

R.K. Dorendrajit Singh
Haritosh Kumar Das
Hareswar Goswami

‘Sanjoy Kumar Mazumder

Budha Pratim Dutta ‘
Rajkumar Debnath Singh

' Subir Duttachoudhury

Rajkumar Shurchandra Singh
N.G. Rustom Mon
Vubgzakhup Hangzp
Sivaji B Chanda

Abhi jit Dey
Eiatnangshu Chakr aborty
Phanidhar Kakoti
Govinda Nath Kalita
Jatindra Mohan Bora
Ashim Roy, '
Pollav Lochan Satkia

‘Nirmal Kumar Das

Pranab Kumar Phukan
Pankaj Kumar Bhattachar jee
San jib Kumar Chakraborty
Bhagirath Baruah
Bikash Chakraborty
Nobendu Narayan Roy
Sarat Xumar Saha
Labendu Sekhar Das
Kishore Kumar Prasad
Kailash Barman
Tafiruddin Ahmed

Binoy Kishore Sharma
Jayanta Bhattachar jee
Prasanta Sharma

Dwipen Chandra Bania
Babul Mazumder
Kshitendu kumar Malakar
Samiran Das ‘

L.L. Mate Gants

James Guite

Dipak Mghanta

COﬂt *00 6.



174, Biren Sarkar
/175 « Lalkhonah Smite
176, Kaizadal
177 Jayanta Kumar Pathak
A78, Kiran Thapa
11794 Jayanta Banik
180, Sherdul Ahmed
181, Gautam Chandra Mandal
/182.‘ Ramder Goswami
183, Santanu Mukher jee
184, Stringaing Nongbeth
."185.  Biswajit Kar
- 186, Pabitra Kumar Saikia
 187. Sunirmal Das Choudhury
488, Amit Kumar Sengupta
189, Bikash Sarkar
190, . Niranjan Dhar
(191; Benu Ranjan Sutradhar
192, John Gilbert Kanti
/!193; Amit Dutta
- 194, Pijush Kanti Dey
195, Biswajit Paul
' '/196. Ajoy Ghosh
197, Pradip Kumar Mahanta
A98, Sashi Prasad Gogoi
,199, Bilip Kumar Sharma ﬂ
200:; Jogodish Chandra Rajbangshi
'~ ao01. Ramendu Dutta
102, Hem Chandra Sarmah
203, Rudolf Valentive'BaSaiawmoﬁ
104, Swapan Das _
~208., Smt.Zarina Khan Shadap
- ,206., Tapan Kumar Rajkhowah
, 407, Kishore Rn, Nath
, 208, Tépan Chandra Gayan
~209, Anthony Pohtmailong
s 2104 Hemilton Cooper Marhaniang
/'111. K, Hmar
, 212, Hemanta Prasad Rajkumar
, 213, San’joy Das -

Cont . es Ta
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‘Sukumar Goswami
Sudip Kumar Dey
Shyam Sundar Joshi
Hiremba Basumatari
Premananda Saikia
L2\ (385, Dharmeswar Deka
220 308% Liladhar Paite

22| @F, Siman Chittaranjan Siagh
222 887 Thoudam Ng., Singh
213*3@?, Nirmal Kumar Sarmah
/il‘i ﬁ. Tarun Kumar Dutta
215 32y Sisir Dey

22€ 35%3 Swapan Roy -

The respondents No, 5 to 316 are working as
Inspector of Customs and Central Excise,
under Respondent No,3, Hence notice may be

served through Respondent No.3,

ceese Respondents,

1. Particulars against which this applzcation is
directed :-

This application is directed against -

(a) the letter under C/No, II(34)1/ET-1/91/
- _ |
Pt-I/15263-302 dated 24,10,94 through
‘which the impugned seniority list as

on 21,10.94 is communicated,
- (b) Impugned senjority list as on 21,10,94

(e) letter under-C/No.II(34)1/ET-I/91/Pt—I/
9466-550(A) dated 27.4.95 through which
impugned seniority list has been

finalised,

Cont ... 8,



(a) Decision of revenue Board as commu-
nicated in the Telex F (No,A=23024/5/

92-2D-III.A Dated 04.10,94.

2e Limitation -

The applicant declares that this appe
lication is delayed for about 4 months and hence Sep-

arate gpplication has been made for condonation of

delay.

3 Jurisdiction ‘-

The applicant declares that the app-
lication is within the jurisdiction of this Hon'ble

Court,

4, Facts of the Case s

(1) That, the spplicant is a citizen of
India and hence is entitled to all the rights, pro-
tections and previleges guaranteed by the Consti-

tution of India,

,‘ii) _ That, the spplicant was initially
appointed as Lower Division Ckerk in the department

' of Customes and Central Excise under the Asstt,
Collectorate, Shillong and thereafter promoted to the

Post of Upper Division Clerk in the month of March

1979 on fma@ Officiating basis., He was confirmed as

Cont 2800 90
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as Upper Division Clerk with effect from 13,12.81.
‘Subsequently, the applicant was apﬁointéd as ins-
pector vide Establishment Order No. 122/85‘éated
16.4.85, and confirmed with effect from 29.4.87

' vide Establishmept order No, 81/CON/87 d4t,23.11,87,

Two copies of Orders dated 16,.,4.85

and 23.11.87 are annexed herewith as

ANNEXURE - 'A* & 'B’,

$1i1) That, the applicant states that the
relevant recruitment Ruie was 75% vacant Posts of
Inspectors were required to be filled up by direct

- recruitment and 25% to be filled up by promotion
from the lower ranks., Accourdingly, the applicant
was promoted to the post of Inspector on 16,4,85

| against 25% vacancies and his seniority was assigned
from the dite of appointment as Inspector following
thé then seniority rules laid down in the Office
Memor andum No., 9/11/55-RSP dated 22.12.59 wherein
the principle of relative seniority of direct re-
cruits and promotees laid down as per the vacancies.
As the applicant was proshoted against the regular
vacancf for the year 1985, his seniority was fixed

following the'long~se£t1ed Bx® principle,

(iv) - That, following the instruction and
seniority rule as laid down in the OsM.NO.9/11/55-RSP
dated 22,12.59 issued by the Department of Personnel

and Training, Ministry of Home affairs, New Delhi,

a number of seniority list from time to time after

Cont esees 10,
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promotion £ of thé applicant to the post of Inspector
and in all such senfority list the position of the
applicant was shown above the seniority position of
‘the private respondents, In the seniority lists

V.12 BF,
published as on 1, 1 20 and 1,1, 93, the sald settled

P
quota~Role rule was followed and the seniority posi-
tion of the applicant was shown correctly, whereas,
the authority,‘surprisingly, publishe@ one list re-
fixing the seniority as on 21,10,94, where the pri-
vate respondents have been shown as senior to the
qpplicant in a most illegal way. The applicant
cr aves the 3k leave of this Hon ble Court to procuce

all the seniority list at the time of hearing or as

and when so directed,

A comparative list has been prepared
showing the séniority poéition of the applicant and
‘privéte respondents and that has been annexed here-

with as ANNEXURE « ‘C*,

(v)  That, the applicant states that the
impugned seniority list dated 2§.,10.94, allegedly
been published following the illegal decision of
the Revenué Board contained in their Telex F,.No,

2-23024/5/92-2D-I1I. XA A dated 4.10.94 =% on the
" ground of extention of relief in the light of judge-

~ments of Cuttak Branch and Calcutta Branch as men-
tioned in the latter dated 24,10,94, through which
the draft seniority list dated 21,10.94 published.
For such illegal and arbitrary decision, the seniw

ority position of the applicant has been adversely

Cont 268 @ 110



-8 11 :

affecteé; Be it, mention here that the said impugn-
ed seniority list has been published in complete
violation of the guidelines and instructions and
Govt,., Policy as contained in the Office Memorandum
No, 35014/2/80-Estt(p) dated 7.2,86 issued by the
Ministry of Personnel, Public grieyance and Pensions,
and thereby the authoritf stright;y denying the
settled seniority position of the applicant as wi
shown as pERiximnxskxhexappiie ok "qn 1.,1.88, 1.1.90
and 1.,1,93 list, Be it also stated that the decision
as contained in Office Memorandum dated 7.2.,86, was
taken by the Govt, of India after considering the
decision of several cases of Apex Court and Central

AdminiStratiueATribunals.

One copy of the Office Memorandum
dated 7,2.86 is annexed herewith as

ANNEXURE - ‘D',

(vid} That, against the draft seniority list
dated 24,10,94, the applicant submitted representation
dated 19,11,94 to the Collector, éustoms and Central
Excise, Shillong, Other similarly aggrieved persons/
Inspectors also represented against that seniority
list and all those repreSentations has been collect-
ively disposed of by the Deputy Collector(P & V),
Customs and Central Excise, Shillong vide'his letter
dated 27.,4,95 whereby the impugned seniority list has

been declared as final.

One eoby of this representation dated
19,11,94 is annexed herewith as ANNEXURE=-‘E®

One copy of letter dated 27,.,4.95 is annke

xed herewith as ANNEXURE - ‘'F°',

Cont e 120
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(vii) That, the applicant states that the
impugned -seniority list dated 24,10.,94 has been pre- -
pared in complete violation of 0ffiée Memor andum
dated 7,2,86, adversely affécting the seniority posi-
tion showing at serial.No. 314 in ‘'list, Be it stéted
here that. as £he senjority of the applicant has al-
:ready been SQttléd by the authority long back follow-
ing the then vélid seniority principles as per the
Office Memorandum No,9/11/55-RPS dated 22,12,59, there:
can not be anf just,and cognet reason for the autho=
rity to refix again affecting the applicant‘s senio-

rity position adversely.

S5 Grounds for Relief -

- (1) Fér that as the seniority of the appli-
’caht and'the private respondents has élready settled
long years back.as per the then seniority Rules cont-
ained in the 0.M. 1959, thé question of resettle the
seniority of this Colleétorate Office does not arise

at this stage,

(i1) ‘ ,For'that the impugned seniority list
published as on 21.10.94 is contrary to the guidelines
and 1nstruct;on of the Govt, of India as contained in
0.M, dated 7+2.86 and hence the same is not maintain-

able in the eye of law.

'(iii) ) For that as the quota rule, as had been

followed in this Collectorate Office since long years

Cont eseee 13,
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back, has not been broken down, the re-settlement of

seniority at this stage is illegal and arbitrary.

(iv) For that as there was no instruction

in the judgement and order of Cuttack Bench passed in

40;AmNo. 62, 63 and 71 of 1987 and Calcutta Bench in

O.A.Noc, 925 of 1992 for refix theseniority of the in-
spectors of custdms and Central Excise of the Shillong
Coll;ctoraté, the resettlement of senority on that
basis is illegal in as much as the.circumstances and

fact are nbt.same, moreso, B when quota rule has not

”broken down in this collectorate,

(v) For that as this spplicant was not

impleaded as party in the said case of Cuttack Bench

and Calcutta Bench, the seniority of the applicant
can not be affected on the basis of the judgement of

the said cases,

(vi) For that the judgement of Cuttack Bench
and Calcutta Bench are judgement in persorem not judge-
ment in rem, 3 hence the same cannot be applied in

case of this applicant,

(vii) For tha; long settled seniority position

cannot be unseftled after lohg Years back.

(viil) For that the decision of the Revenue

.Board, as has been communicated vide Telex F «No,23024/

5/92-AD-III,A dated 4,10.94 is illegal, arbitrary in

Cont se e 140
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as much as it violates the fundamental rights of
the qpplicadt as :are enshrined under Article 14

and 16 of the Constitution of India,

(ix) For that as the Of fice Memor andum
dated 7.2;86 has neither been challénged by any

party before any Court/Tribunal aor»béen duashed

by any Bench of this Tribunal and also as no mxiokx
xxa ;uthority has cancelled the sane, the respondents
are duty bound to follow the same for purpose of
seniority add k% hence the impugned senjority list

is invalid in the eye of law,

6, Details 6f Remedies Availed :-

That, the applicant declares that he
has taken recourse to alllthe remedies available to.
him but he failed and hence there is no other alter-
nativg remedy open to him then to approach this

Hon'ble Tribunal,

7

7. Matters not previously filed or pending before
any Court :- '

The applicant further declares that he
‘has not prev;ously filed any application, Writ Petiti-
on or Suit regarding the matter inyreSpect of which
this spplication is made, before any Court, authority
or any other bench of this Tribunal nor any such app-
lication, Writ Petition or Suit is pending before

any of them.:
Cont [ NI 15.
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8+ Relief Sought for :=

Under the fact and circumstances

stated above the applicant prays for the foilowing

reliefs

S

(1)

(11)

(111)

(iv)

To %BR set aside and quash the impuge-
ned.seniority list as on 21,10,94 pub=-
n

lished vide letter No,C/No.II(34)I/ET-

l/gl/pt—l dated 24,10.,94,

To set aside and quash the ketter No,
C/No,I1(34)I/ET-1/91/Pt-1/9466-550
dated 27.4.95 whereby the impugned
draft seniority list has been declared
final, |

To direct the respondents to maintain
the seniority positioh of the applicant
and private respondents as were shown
in eérlier lists which was prepared as
per the terms and seniority principles
laid down in the Office Memor andum No,
9/11/55-RSP dated 22,12,59 and also in

terms of Office Memorandum dt.7,2,86,

To set aside and quash the decision of
the Revenue Board for refixation of sen-
iority as communicated vide Telex F.no.

23024/5/5/92-2D-111 ,A dated 04,10,94..

9, Interin Reliefsggrayed for -

Under the facts and circumstances

stated above, the applicant prays that your Lordships

Conteecee 16,
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may please to direct the respondents not to give

effect to the impugned seniority list,

10. | _ .

i

11, Particulars of Indian Postal Order :=

(1) 1Indian Postal Order No. © 9 7ZBALEAL
(i1) Date of Issue N R

(iii)Payable at RN

12, List of Enélosers t-

As stated in INDEX,

¢t VERIFICATION :=

I, Shri Laxmi Narayan bevaurkayastha,
Inspector, Central Excise, REC-II, Digboi, dor hereby
solemnly affifm and verify that the stateménts made
in Paragraphs 1 to 9 and 11 to 12 are true to my
khowledge and belief and I have nbt'supfessed any

facts relevant to this case,

and I sign this verification on this

the 2E "t day of Poguwsk™ 1996,

- /@l@/& mi Nc_u“wy on Deb P‘*"“[’(&Y whtis

Signature of the Applicant,

Dated :

Place :

Cont s.¢e 17,
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CUSTOMES AND CHENTRAL EXCISE
SHILLONG

ESTABLISHMENT CRDER NO. 122/85
Dated,Shillong the 16th April,85.

Subject $ Est&. Promotions/Regularisation and Postings
in the grade of Inspector(0G) of Customs and
Central Excise-Order Regarding.

The following Women Searchers/Inspector
{Ad=-hoc) UDCs of Customes and Central Excies are here-
by sppointed to Officiate as Inspector(0G) in the Scale
Of DAY RSs425w15m500=EBe152560=20=700~EB=25=800/~ on
regular basie with effect from the date they assume s
charges in the higher grafe and until further orders,

2e The date of regularisation in respect of
Inspectors who were promoted on ad-hoc basis earlier
will take effect from the date of'isﬁue of this
oxder , | ' \

Sl O'Noi Naﬂ‘e. »

1, Smti.. N, Bora, Women Searcher,

24 Smti+ L. Dutta, "

3, Shti. P.K. Chakraborty, Inspector(Ad-hoc)
4, Shri, Saili Bhattachar jee, Inspector

B4 Bhri. R.Ks Dutta, Inspector

6. Ehris. NG R. Das, Inspector

'y - Shris I.K: Kalita; Iuspector ’
8. - Shri, BeN7 Sarkah, Inspector

9e ‘Shris, M.H. Borbhuyan, UDC

10, - 8hri, T, Langstish, UDRC

11, Shri. 5, Chakrabc?rty, sk

12. Shri. L.N.; De Purkayaétha, unc

13, - '~ Shri. Prabal Chakraborty, UDC
14, Shri, Joy Govinda Paul,

3. Gonsequeﬁt on the agbove promotions, the folle

owing transfers and postings are hereby order with imme-
ediate effect and until further crders.

c@nt :co is,
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R s 18 s . ahax.a/Contd,
| Bl.No, Mame . . Place of Posting ‘ﬁémarks.
lg”f.ﬁﬁfi;ﬁg*aora ' ‘Mangsldai Renge Vice Vac ancy
© . 3, Shri,p,&Chakraborty Madum I Range = =
‘ ‘- 4»45-;-$m£i.ca111 B%a&ta@har-'ﬂéom‘Doém i1 -
‘ - B g Jee: Range . 1 .
1 5, ‘ﬁh:iRR,K%&utta1 . Dawki 1C5 o -
| 6y Shri,N,R,Bas Pynursla PJP. - =
7, Bhri,I.K.Kalita - Naharkastia I -
T S o ~Range -
8, - Shri,B.N.Sarmen _ Tinsukis VI e
S : R Range, .
v . Qéu'_shfi,mqﬁ,amrhhuyan  CL.IWU of qua. Vice Vegcancy =
o e T Office, .
10, qhxi T.hangwtis - ‘Balat 108 . o - o
11, Shri,S.Chakrahorty = Batu B.P, © °  Vice Vacancy -
QQ,‘;uhr;.L.N.D@ Purkayas~ Agartala II¢ - - GO -
S " tha L L
13, shri prabal Chakrabo- Central F “xcisep w0 -
» v ' rty ;.L?rev.) . : ‘
: SR @qrs.&ificeq o :
. : L Shillong- g
14, Shri.Joy Govinda Paul Karimganj Range - do =
el R © . 80/e ( %, TOCHHAWNG ) o
S DEPUTY COLLECTOR (PER & ESTT) .
T CUS’I‘OM& & GENTR AL EXCISE :SHILLONG,
*<f ” c.w@ x:@a)/uo/mruxxx/va/zslsaazﬂo(a) nated 11.04.1995.
; 5 quy fmrwaxded far infarnatian @nd necessary action Lo te
1, ‘'The ASSistant coll@otex of Customs and Central
4 BXciSewaws Ally The copy meant for Lhe:concern@d
‘ 'v_ﬂﬁ ic%r is @nelaseé hmzewjth. R
: o ‘2;7 'C&G/PAO of Hars, Office, »hzllangs
3, . The uuperintenﬁ&nt{ﬁawki}/Th Superintendent,K & J
7 Hills Cell/The Administrative Otflcer(ﬁaz@.}/The
" Bsstt, Chief Accounts folc@L/Th@ Superintendent
. - {Customs) of Customs and Central Excise, Shillong
\ * The copy. meant for the Officer concerned {s .
”‘&nalased h&xewith for QﬂWazd tr ansmission Ls hims
) »3.-ﬂ:Th@ uenérﬂl MQGICtuKy aﬁ M;ni0ﬁeriai Gﬁficers'
.- ﬁssaciatlon,v&hxlloag.'* : .
Gont see 19, -
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‘T

| the Superintendent (CIU)/The Superintendent
{Central Excise (Prev.) of Customs & Central

Q* &7()

e 19 ¢ - mnmx.h/Contd,

ﬁhgi T.‘ﬁaﬁgstiﬁh, UDC of Estt. Branch,

Excise, Shillong., They are directed to for-

- . ward-the j@inxnr zupart gf the ﬁff;e&r
o Goncerned ‘

“VET/L/Accta I/EI/C@ﬁfdl.BImﬂCn of qus. 0££i¢e,
,gnlllong.__ _

Gu@ré‘fila, ,

8d/= { 2, TOCHHAWNG )
DEPUTY COLLECTOR (PER & ESTI)
| CUSTOMS & CENTRAL EXCISE ¢ SHILLONG.

(S

2
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" the .date Shownﬁagainst;their names.

ANNEXURE -'B'

20

gST. BLISHMENT, ORDER NO. 81/CON/8%

A e A —

»

DATED SHILLONG THE 23RD NOVEMBER;19&7

Sutject:-Contirmation in the grade ot
Inspector ot Central Excise.
The-following officiating Inspectors are hereby
appointed substaintively in the grace of Inspector in the

pay Scale ot Rs. 1640-60-260_~EB-75-2900 with eftect from

/

.
a

SI.NO. DName of the of’icer Date ot contirmation

-

§/shri ,

1. Ranabir Chakrabo;ty 5=3-86
T ‘. Jambu Lama | 5-3-86
3. Smti Sibani- Bhattacharjee 13=3-86
4, Nimai_Ch.patra : ” 13-3-B6
5. " Nritya Sopal Barman ] 13-3=K6
'53, Alagri Swami ' 13-3~86
7. Smti Rita Rani Bhowmick 13-3-86
. ' . Bapukan patir 13-3-56
9. ‘Champa Shome | . 13-3-86
10. Smti K.patricia Laloo 19-3-86
11. Raju Sonowal. 19-3-46
12..  ©ovinda Thabah 19-3-86
13. Chékrendu Barua 7 -8-86
14, J, Thaukhan Khant 7 -6-86
15, Pébitra Kumar Reang .7 -6-86
ie6. Md, Ali Mazar Bhuyan 7 ~6-86
17. Pareéh Debnath 7 ~-6-86
18. ashis Roy = . 29— 1-6
19, Bijey Krichna Deb 29-11-56
26; Kamal Néfa&an Chouchury 29-11~86

cont;...p/z
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' Y (2)
B T T e T 3 T
S/Shri - o
21, Jahar Dey 29-11-86
224 Naba Ch,Singh Singjan 29-11-86
23, Bhogo Ch. Barua ' 29-11-86
24, Ansuman Chakraborty 29-11-86
25, Nani Bora ' 27=4-87
26, Tapan Kr, Sarkar 27-4-87
276 Smti Lidya Dutta 27457
25, Partha Sarathi Das 27=4=-87
29, ‘Pankaj Kr,Chakraborty ) 27-4=87
30. "Ranjit Kr,Dutta 27 =4 -7
31. Arabinda Dutta 27-4-87
326 Koj Tat 27=4-87
33, Dipak Ranjan Saha 27-4-87
34, Balindra Nath Sharma 27~4-87
35. Rathindra Kr, Sarkar 27-4—87.
36, - Sukanta Des 27 =4-87
37. Biren Saikia 27=4-87
- 38, Mukbul Hussain Borbhuyan 27-4=-87
39. Subhrangsha Deb 27=4-87
40, Tarcisius Langstieh 27=4-87
41, Smti Ninamani Phukon 27=4-87
42, alok Chakraborty 27=8=87
43, Nalini Mohan Baishya 27-4=87
44, Lakshmi Narayan Deb Purkayastha 29=~4-87
45, Ranjit Kr., Sharma 29-4-87
46, Prabal Chakraborty 29-4-87
47, Amrit Kr, Saikia 29-4-87
4y, Dipak Bhattacharjee 29=4-57
a9, Jay Govindu Paul 13-5-87

Contdgoccnoo P/3
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8/shri
50.  &mar Kr, Singha 13405687
51.' Pinaki Sankar Roy 13-05—87
52, Pinesh Mabanta 13-05-87
53. ,Partha Sarathi Purkayastha 13-B5-87
554¢ Pfanab Kr. Sharma 13-05-87
55,  Aswini Kr, Das 13-05-87
56,  Jagadish Ch, Das 13w-05-87
MEHok - A -
576 Monoj Kr, Brahma 13-05-87
58,  Binaj Kr, Baishing 13-05-87
59, Padmeswar Pegu 13-05-87
60, Naba Kumar Barua 13-05-87
61, Subodh Ch, Basumatary 13~05~87
62, Zchinta Sonowal 13-05-87
63, Bolin Sonowal 13-05-87
64,  Bidya Bhusan Saikia 13-05-87
65,  Miss MeliciaZ Synnah 13-05-87
664 Madhurya Mohan Neog 13-05-87
67. Debendra Nath IDoley 13-05~87
68.  Gangacdhar Das 13-05-87
69.  Bikash Kumar Saikia 13-05-87
70, Debendra Mokhahary 13~-05-87
7le - James Dohling 13-05-87
72 Khagendra Nath Daimayy - 13-05-87
73. Dipak Roy Choudhury - 13-05-87
74, Santany Kr. Chaliha 13-05~8%7
75,  Faizuddin Fakir 13-05-87
76,  Kumud Ch, Deka 13-05-87
77. Beda Prasad Joshi 13-05-87
78, Mukul Barua 13-05-87
79, Chandan Kr. Chanda‘ 13-05-87 contd...P/4
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1 2 3
 g/shri

' 80, Chandan Biswas 13-05=-87
81, Dibakar Choudhury 13-05~87 .
82, Karak Baran Choudhury 13-05-87
¥3, Panka$ Lal Singha’ 13-05m87
84, Tarun Kr, Singha 13-05=87
85, Pannalal Singha 13-05=-87
g6 Smti H, Memcha Devi 130587
87, Waikhon Shyam Kishore Singh 13-05-87
BB Sukumar Mokhapadhya 13-05-87

- 89, Swapan Dutta 13~05-87
90, Debashis Majumder 13-05-87
_91@ Jankhojin Haokip 13-~05-87
92, Nirmal Kr, Medhi - 13=05~t57
93, - Abdul Mutalib 13-05-87
94, Surjit Mishra "13-05=87
95. Sayed Tatigue Hussmain 13=-05~87
96. Pabitra Kataki 13-05-87
997, Jasabanta Majumder 13-05-87
9, Raj Kumar Kalitas 13-05-87"
99. Jatin Ch, Das . 13-05=~87
100. Debajyoti Singh 13-05-t7
101, Ganesh Ch, Sharma 13~-05=87
102, Joydeep Dutta 13-05~87
103, Hom Prasad Sharma 13=05-87
104, Swapan Kr. Nath 13-05-87
108, Tridip Ch, Roy ’13—05—57'
106. Rahul Ch, Sirgha . 13-05~87
107, Imdadur Rahaman 130587
108, Sagar Kumar Dutta 13-05-87
109. Dwigendra Mohan Das  13.05-57
110, Nikendra Singha - 13=05=u7
111, Naziruddin 12-05-87
112, Sudip Kumar Dutta 13-~05=~87
113, Hem Ch, Kalita 13~05-87
114, Dambaru Borah 13-05=87
115,  Debeswar Chandi 13-05-87 -
116, Prafulla Kr, Taye 13-05-87
117. Thang Chaoilo 13-05-87
11, Ngichamyal Wingken 13~05=87
119, Tugsar Kanti Sen

13-.05=87

RN e mbgmr .. o epa e



Rabindra Kr, Borah

. 1 2 3
) S/Shri
‘320¢ Niharesh Nandi 13-05-87
121, Larho Krolo 13~05-87
122, ‘Sekkam Kilong 13-05=87
123, Dilip Kumer Gogoi 13-05-87
124, Bibhuti Bhusan Bora 13-05-87
125, Shymal Kumar Dutta 13-05-87
126, Sshoke Kr, Chakraborty 13-05-87
127, Khagen Borah 13-05-87
128, Bijoy Bhusan Barua 13-05~87
129, Phani Bhusan Roy 13-05-87
130, Dipak Kr. Deb 13-05-87
131, Basudev Bhattacharjee 13=05-87
132, Imrannul Goni 13-05-87
133, Subasish Guha 13-05-87
134, Dilip Kr, Chettry 13-05-87
135, Parag Kr, Barua 13-~05~87
136, Ashit Chakrabarty 13-05-87
137, Binayak Bhattacharjee 13-05-87
138, Ashis Adhikari 13-05-87
139, Biswendu Dey’ 13=05-87
140, Subeer Das 13-05-87
141, Bikash Ch. Nath 13-05-87
142, Nihar Ranjan Deb Roy 13-05-87
143, Guru Prasad Das 13=-05~-87
lag, Bhaskar Kanti Bhattacherjee 13-05-87
145, Pannallal Dutta 13-05-87
146, Gopeswar Ch, Paul + 13=05-87
147, Ajit Mohan Paul 13-05-87
148, Mohit Kanti Dey 13-05~-87
149, Mohendra Dutta 1;-05-87
150, Mrinal Kanti Goswami 13~05=-87
151, Bijan Kr. Das 13~-05~-87
152, Sasanka Sekhar Das 13-05~87
153, Md, Muhibur Rahman 13-05-87
154, Jagadindu Das 13-05~87
155¢ Ganésh Ch, Deka 13-05-87
156, Pijush. Banerjee - 13-05~87
157, Kanailal Saha 13-05-87
158, Swapatur Mahanta 29=07-87
159, Haripada Roy 29-07-87
160, ‘Jyoﬁ.sh"BhattacheEjee - 29-~07-87
161, 29«-07=-87

contd;emo.oe;op/s .
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Panakj Kr. Bhattacherjee

Id

Contd...EB/7
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152;" "Nijit Kimar Nandi 29=07=-87
163. Charani Daorah 29-07-87
le4a. Md-Abdul Muneem 29=07-87
165, Prahlad Borbaruah 29-07=-t7
168, Rabindra Pathak - 29-07-87
167, Narendra Ch, Talukdar 29-07-87
168 Lokhendra Nath Sonowal 29-07-87
i69. Jitendra Nath Saikia 28~ 07-87
170. Balaram Pegu ' 29-07-87
171 . Ratneswar Doley 29=07=57
172, Jogesh Sonowal 29~07=-87
-173; Jane Oscar’R;Marak ' 29=07=-87
1744 Priya Ram Doley 29=07-87
175 Bishnu Ram Bora - 29-07=87
176, smti Lalchanliani Sailo 29m0Tm87
177, Paul Peter Kujur 29-07-87
178, Ajit Deb Nath 29=-07-87
17%. Rex Hungzo | 29=07~87
180, ' R.K.Dorendeajit Singh 29-07-87
181, Haritosh Kr, Das 29=07=87
182¢ _ Hareswar Goseami 29-07=-87
183y - - “anjoy Rumar Mazumder 29=07~87
184, Budha Pratim Dutta 29~07-87
185, Raj Kr, Devandra Singh 29-07-87
186, Subir Dutta Choudhury 29=07-87
,187Q Raj Kr. Surachandra Singh 29=-07-87
188 N.Go Rustom Mon | 29-07-87
189, VungXakhup Hangxo ' ! 25-07=-87
190, Shivaji Chandra 29m07-87
191, . Sanmen Choughury 29-07~87
192,  Abhijit Pey ' 2900787
193, Ratnéngshu Chakrabarty 29=07=87
194, Phanicdhar Kakoti 29-07-87
195, Govinda Nath Kalita 290787
1966 Jotindra Mohan Borah’ 29-07-&7
197,  .Ashim Roy | 29-07-87
198, Pallav Lochan Saikia 29=-07=-87
199. - Nirmal Kumar Das 29~07-87
200, Pranab Kumar Phuban 29=07-87
201, 29~07-87
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. 1 2 .3
s/shri
'202a Sanjib Kr., Chakrabarty 29-07=87
203. Bhagirath Baruah 29-07-87
204, Bikash Chakrabarty ‘ 29-~07-87
- 205, Nobendu Narayan Roy 29~-07~87.
206, Sanat Kr, Saha 29-07-87
207 Lobendu Sekhar Das 29-07-87
208, Kishore Kr. Prasad 29-07-87
209, Kailash Barman 29-08-87
210, ‘Tafaruddin Ahmed §9~Q7-87
211, Binoy Kishore Sarmah 29-07-87¢
212, . Suresh Limbu ‘ 29-07~87
213, Jayanta Bhattacherjee 29-07-87
214, Prasana Sarma 29-07-87
215, Dwipen Ch, Bania "29-07-87
216, Babul Mazumdar / 29-07-87
217. Kshitendu Kr. Malakar 29-07-87
218, "Samiran Das 29~07~87

~ The Ordef in'respect deShti KLG.Sen; Tarun Mahanta and
Dambaru Bhakliari, Inspector will be issued separately.

1

. . sq/-
( M, PRASAD ) .
DEPUTY COLLECTOR(P & E)

. ‘CUSTOMS AND CENTRAL EXCISE:SHILLONG

C, No, II(11) 5/ET/ 76/ ' Dated: -
Copy forwarded for information and necessary action
to s=- . ‘ '
1) " The Assistant Collector, Customs and Central Excise,

-copy/copies meant for the officer concerned

is enclosed for delivery.
2), The CAQ/PAO,Customs and Central Excise,Shillong.

3) The Superintendent, Customs and Central Excise,
' copy meant for the officer concerned is

enclosed for delivery.

4) Et.I/IV/Acctq-I/II of Collectorate HQrsQOffice,
Shillonge.
5) - 'Shri/Smti Lakshmi Narayan Deb Purkayastha, Inspector,
6) Guard File.
mé ' . ( M, PRASAD)
<§$r  DEPUTY COLLECTOR( P & E )
" CUSTOMS AND CENTRAL EXCISE:: SHILLONG:

o ek Wk d gk
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4, Bﬂ.pak Bhattacharyee . 302 - 286

— lﬁ; —

Pffgpomc\ \Q\% NS “—P’PV‘M

el

$1,No, Name of Respondents 1988 ~ 1990
g8 S o |

1. . LN, Deb Purkayastha 290 . 282
2;h Ranjﬁﬁ Rumar Sharma . 299 . 283
3,  Amrit Komar Saikia 301 | 285

5, - Amar Kamar smngha 304 | 288

6, Pinaki Sanker Roy 305 289

7. Dinesh Moharta. 306 290

8, Partha Serachi Purkaystha 307 291

L.

g 9, . mmah Kumar Sa}:ma oo -3@8 »‘—‘" 292

. 10, aswini Kumar Das ' - 309 . .293

Y

‘1. Jagoaish Chandra Das(N.2) 310 294

,- 12' Manaj Kumax Erahma 311 "_ 295

[V 13;'. Einay Kumax Baishimg 312 ' 296

14, Padmeswar Pegu Ce S 313 297

15, Naba Kumar Batuah | 314  .298

, fiﬁ. Sub@dh Ch, Bamumatary 315 299

,  18, ‘miéya7ﬁhp§an.$aikia~ 318  f302 .

17, Aﬁhintaﬂsonawal.f‘ . 316 300

19,  Kum. Melicia Synnah 319 303
'20. Madhurya Mohon Neog  , 320 . 304
21: . Debendra uathuﬁoléy.; A | 321 305

22, Gangadhar Das 322 306

23, ‘ aika$h‘Kumpx aaikié*,; 323 307
24 f‘nebanaxa Moshshary . 324 308

25, James Dohling " 325 309

‘26. Karend:a‘matn aaxmary '. 3206 310

'vg‘27p'-_Qipak¢3oy,Chouéhﬁzy_ K 327, 311

28, Santanu Chalia . 328 312

1993 1994

‘132 314

133
135
136
138
139
140
141 .
142
‘143
144
145
, 146
147

Qéﬂt see 2e

a7
49
50
51
53
54
55
57
58

59
61

62
63
.65.
66 .

67

69

70

71
73
74

74(A)

76

17

78 -
80

81



.-__h?'(’é" U
t 2 @ ' . annx.C/Contd,

SlNo. Name of the Respondent 1988 1990 1993 1994
S/SHRI

29, Falzuddin Fakir 329 313 163 82
30, Kumud Chandra Deka 330 314 164 84
31, Benu Prasad Joshi 331 315 165 85
3@, Mukul Barush 332 316 166 86
33, Chenden Kumar Chanda 333 317 167 88
34, Chandan Biswas 334 318 168 89
35, Dipankar Choudhury 335 319 169 90
36, Pankajlal Singha 337 321 170 . 99
37, Tarun Kumar Singha 338 322 171 100
38, Pannalal Singha 339 - 323 172 101
39, Smt.M, Memcha Devi o 340 324 173 103
40. Waikhom Shyam Kishore Singh341 325 174 104
41, Swapan Dutta 343 326 175 105
42, Debasish Mazumder 344 - 327 176 107
43,  Jamkhogin Haokip a5 328 177 108
44, Nirmal Médhi 346 329 178 109
45, Abdul Mutalib B 347 330 179 111
46, Sujit Misza 348 331 180 112
4’7. Syed Tafique Hussain 349 382 181 113
48, Pabitra Kataki 350 333 182 115
49, Jasabanta Mazumder 351 334 183 116
50. Rajkumar Kalita 352 335 184 117
51, Jatin Chandra Das 353 336 165 119
52, Debajyoti Sinha 354 337 186 120
53. Ganesh Chandra Sharma 355 338 187 i1
54, Joydeep Dutta 356 339 188 122
55, Hom Prasad Sharma ‘ 357 340 189 123
56, Swapan Kumar Nath 358 341 190 124
57. Tridip Chandra Roy 359 342 191 125

Cont ... 3,
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S/SHRI.

sé;

- 59,

60,
61,
62,

6a,

65 ,

66,
67,

69,

T0.

71

.

73,
75,
76,

‘1.
78,

a "7'95 B

86.

‘(lf ‘S1,No, Name of Respondents

o
81,
az.z
T
Coea,
85,

PR .

Rahul § inha

Imdadur ‘Rabamsh ¢

‘Sagar Kumar Dutta

Dwigendra Mohan Das

Nii&e‘n@rﬁ"ﬂn@h# C

“ Naz;la:ué@in

Suﬂip Kumar Butta p
Hen C:hanﬂta Kalata "

. mambam Bm:ah

Hebeswar Ch mdi

'pzafuna Kumer Taye
: Thaag cmaua
, 'msm: Kam:i Sen

| Nihare&h Nandi

Larha Kr«el@

.sasckam Kilang _
g milip Yumar Gngoi '

Biibhuti Bhusan Borah

Shyamal Kumar Butta

Ashak Kumar Chakramrty,

Khagen Bor ah o ‘
Bij ch Bhusaﬂ Ea:cuah ,
Phani. Bmsm Roy

ﬁipak Kumax: I}eb

' ﬁawudev Bha:ttachax jee

m anul Goni e

rSubasmsh Guha
,Diiip Rumar Cheti.ry

- }Pas:ag Kumar Baruah

1988

| 36@_
361
se2 -
363
364
365

annx.C/Contd,

1993 1994

1990

343

344
345

346

348

| 349
- 350
381
®2
Cas3
354

/5
356

357
358

359
1360

361

362
363

364
365

366

367
368

369

370

.

192
193
194
195
196 -
197

198
199
-0
201
202
204
. 205
| 206
207
208
09
210
211
212
213
214
215
216
. 217 ‘
as

220

Cont ' WY 4.

126
127
128
1129
130

131
132
133

- 134

i35

- 136

137

138
139

140
141
142
143
144

145
146
147
148
149 |
150

151

152
153

154



Sl.No. Name of Respondents

S/SHR I

87. Ashit Chakr aborty

88, Binayak Bhattacharhee
89, Ashish Adhikary

90, Biswendu Dey

91, Tarun Chandra Mahanta
92, Subir vas

93, Bikash Chandra Nath
9%, Nihar Ranjan Debroy

95, Guru Prasad Das

Annx,C/Contd,

96, Bhaskar Kanti Bhattachar jee399

97. Pannalal Dutta

98, Gopeswar Chandra Paul
99, Ajit Monan Faui

100. #ohit Kanti Dey

101, #Hohendra Dutta

102, Mrinal Kanti Goswami
103, <{asanka Sekhar Tas
104, Md, Muhibur «ahaman
105, Jagadindu Das

106, Ganesh Chandra Deka
107. Pijush Banner jee
108, Kanilal Sahu

109, Swapnatur Mananta
110, Haripada Roy

111, Rabindra Kumar Bor ah
112, Nijit Kumar Nandy
113, Dharani Borah

114, Md, Abdul Muneem
115, Prahlad Borburah

1988 1990 1993 1994
390 372 221 155
391 373 222 156
392 374 223 157
393 375 224 158
394 376 225 159
395 377 226 160
396 378 227 161
397 379 228 162
398 380 229 163

381 230 164
400 382 231 165
401 383 232 166
402 384 233 167
403 385 234 163
404 386 235 169
405 387 236 170
407 389 238 172
408 390 239 173
409 391 240 174
410 392 241 175
411 393 242 176
412 394 243 177
413 395 244 178
414 396 245 179
416 398 247 180
417 399 248 181
413 400 S 249 182
417 401 250 183
420 402 251 184

CDﬂt [ 3 50
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o
T
B %

"\ LMo, Name of respondents 1988 1990 1393 1994

S/&HRE | | -
116, Rabindra Pathak L ‘4.21/- 403 252 18
o ,;iﬁ, Lokhanﬁra Namh &onowal o 4?3'- : 4@5 - 254 : ‘~187
119, - Jitindra Ku'nax: smma e s06. 255 188
' ;?Q, iEol@ram Pegu - g o }‘“4#%\;~  407 '-éﬁﬁ 189

o
v

o i1, Ratneswax Sale) o 426, 408 190

122, Jojesh senowel ;, 421 wg0s . 288 191
q 123.' Jone Oscar Maxak  ‘ . 428 éi@ - 259 J_ 192
| 124. ;?xiyeramlnaley 'iv . ,'429“ 41 | '266‘ 193
;.125,. Bishnuram Bcra - - __"j@§b  ‘ﬁ.éiz.-_ Jzél A':194
, ié6, 'smt Lal@ﬂanglmanl Saile' ’>43;‘1‘ 413' 262 : 195
,f“iév,' Denbaro Bhoktiaci - 432 414 263"',‘196"
128, Paul peter Kajur | 433 415 264 197
-’529. AAjiﬁ:Debhaﬁh I A' 43¢ ,416 © 265 ~.1§8
K :viéo, Rex . Hungja ’ A SR : 435" - 4174 s 266 . '199
i "ial.f R.K. maren@rajit Singh 436 - 418 . 267 - 200
‘132, ﬁaxitosh-zumar,mas .7" 437 19 268 202
vi33¢._ﬂéiééwar Go$Wa§i - . 438 ' _420 . 269 . - 203
; -§34‘ ’Saﬁjoy Kuméf Maz&ﬁéar . 439:{ i 421 | 250 : j'ééé
‘f:iSE;' Eudha_Px-tim mutta - ': - 440 h422 - 271 l‘zdéz'
136, Rajmumar Debnath Singh U aar 423 w12 07
*ia?,i.Subir muttacnoudhnry ' :442 i“7_@24\ 2713 z08
138, Ra jkumar 3hurchan&ra.aingh 443. . 425 274 210
‘339,“ N.3. Rustom Mon - U wma a2 s oan
;"5140. "vuhgzakhup Hangzﬂ A 4é§,' 427 - f276  ” 212
141.‘lSivagi Chanda o >P, f:‘ééé 428 277 214
142- AbhiJit Dey ,’.,_ . a8 T 430 218 '215 

‘ 143. _Ratnangshu Chakravgyty '449” 431 - 279 » ,216_
) 144, thidhar Kakotd . 4% - 232 . 280 218

. CO!‘H‘: oo 6¢’

. 117, Naranéra cnamm 'ramzceaar 422 404 | 253 186° -



—_ 32 -

- . . o 3 6 » H . - ., Anm{ .ﬂ/cantd. h

L 51-“‘3. Name aﬁ ﬁ@fggonéﬁm{g ' }3& 1990 ;,993 © 1994
'S/SHRI - "”_ o -
'>:1§5, Govinda matn xalxta'. 451 .valéaé. 281 219
5,;4§;\,Jatinara Mahan Boza : 452 «?§34'}‘ 282 . 220
_'é,147;,iﬁshim Roy ;;  ‘1{ijj  453 438 - 283 222
. 148, Pollav Lachan Satkia  ' 454 B ‘436'f 284 223
 ;4149, 'Nirmal Kumar Das 9’¢_g 455 'j,437 /__.2@5‘r 224
o ”7150, iFraﬂab Kumar Phukan 1\i 456 438 286 226
‘ 151.32@‘ | Pamga;a Kumax: ahattmhurj&e 457 439 ' 287 -2?.74
o as2, iﬂanjib Kumar Ghakraborty 58 4a0° 288 228
T 1s3, Bhagirath Baraah. S 459 am 289 a3
(1;154; iBikaSh\Chdkrabarty i 460 . 442 B 290_' 231
185, fmgbendg Narayan Ray 46l w43 - 201 232
156, Sarat xumar Saha - ae2 444 292 238
'g;sﬁg"bobenau Sekhar Das = ' 463 - 445 . 293 235
158, Kismre Riumar Pz::mad '_ 464 446 ,a 294 __2;36»7
| 159,, .: RailaSh Barman S - 465 - 447 255- ) : 238
;5@;»'Tafiru@din Ahm&d  .& . 466--“vﬂ448  .296 . 239
i16f‘1’_.'. Bmoy szhamo‘?sharmd o 46‘7 - 449 : "297_ 1 2&@
' 162. lJquﬁt& Bhattachar Jee - ,_ 469 450 298 . 242
: 163. ,Draoanta Shaxma - _1?  470 Es1 395 . 24»3
164. ﬁwip&n Chm@ra Bania o 47x 452 ‘ 300 L 244
165, _.Babul Mazumder, a7z 453 301 aas
166, Kehitendu Kumae Malakar 473 454 . 302 . 247
167, Samiran Das ;j e s 03 u8
168{. LeoLes Mate Gants o479 459 B 307 250
‘ 169. - James Ggite S . - 480 .46@ | 308 251
Vi { :15_'v-1fb¢f ﬁipéK;Mahéh€a _' m ; 486 466 13 252
. 170, Biren sarkar e aer s s
172. Lél;{lﬁahah sfﬁit.e . "' 4\88 468 .‘:‘ns 255

: c:ant. see 7o
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1988

" Mame of Respondents

Kai zaﬁ al

J‘ ay &ma mea:: F’uth a”k

i’il:‘ an Thapa

| '\?ayanta B:mﬂk
"’sheraul Ahmed |

» fj,@@utm Chandra ﬁaﬁdal |
. ‘» Raméer C'oswam

f‘i uam;anu Mukhez jee
'ﬁtrlﬂgaing Nongbetn

“ waajit Kay o

. Pabitra Kumax Saikia
Sunrmal 1 Das Ghaudhuzy ;

: Amit Kumar Sengupta

ﬁikas;h Sarkar

'ﬁirémi&ﬁ Dhar

3¢ vh_aenu Ran 3.,1': é:»:utr a@har
}‘John Gz;b&rt Ranti
"Ammt.@utta o

. Pijush Kanti Dey

mm jit paul

. Ajoy Ghosh
Pradip Kumax Mahanta
Sashi Prasad Gogoi

; »Bilip Kumat: Sharma

R am_enﬁu Dut.t,»a_ _
' .‘,Hem Gnmdra Séxéﬁah,

Rudalﬁ Valentive Eauaiaw

: meit
»‘ixwapan Das .-~

'Smt Zarina Khan Shadap

 Tapan Knmar Rajkhawah

489
4%

491
- aen

Case
' 495,‘

496

- 497
' 498

499

500 -
501

503
504
505
506
507

" 508
508
53’.‘0;
51z
’.j513
' Jogoéish Czhmdra Rajbaﬂqshii‘slé
515

516

517

518

519

520

- 479

1990

469 .
470

4m

; 473 B
470"
475
476
am
418

8

[l

480

o
’482”’
1)'453}v
482
- 485
- 4g6
 ae7

w8

483

490

491

492
. 493

. 494

495

49

497
498
499

500

1993

*.329«.‘

330

a3
- 332
333
334
338

337
338

339

340 .
341
342

“343
344
345
346

336 -

256

258
29

260
262
263
264
266
267

© 268

269
270,

271

272

LR

274

- Cont oo.o' 8



- Name of Respondents -

1988

’ 'u/ssmz :

204,
205,

 20-6".‘{ R

. 207&{
'208’,:‘3 “

" 209"{.

L2100

o Qi:;ésa
.212 384,

| .thaaa,

14

[

2,?39@.

22039

991258,

09/

0993,

Tarun Kumar Dutta
Bisir Dey

Swapan Roy -

Kishm:e Bn, Nat,h

Tapan Chandra wy(ani

anthony Pohtmailong

Hemjlton Cooper Marhaniang 524
K. Hmar , s

"ﬁamﬁﬁta BY asad’ ‘R a‘ifcumar

::anjay Das R

. Sukumar 'G‘mswa;ﬁi'*‘
53&1612: Kumax: Dey
;:“?byam E::undar Joshi
| Hs.m-mba_. Baoumatzari
_ ﬁig;mé&fpmmana‘naa b%’i»’kia_
217,395
g9

‘Dharmeswar bel‘é& ’
'Liladhaz ?éaz.be )

5iman Chittar anjan $ingh ‘,

Thoudam Ng. Singh

Nirmal Kumar Sarmah

521 "
. B22

Annx ,@/@mﬁé .

1993

§23 -

525 .
526
527

-

528

o3

347

348

349
350

351

332
353
384
355

o 386
387

358

359

360

361

_352”'
363
364
365

366

313
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*  MOST IMMEDIATE

‘No, 35014/2/80-Estt, (D)
GQVQRNMF@T OF IRNDIA
zinistzy of ?ersannel, Public Gxievances & Pension

"’5; (Marmik, Lok Shikayat Tatha Pensjions Mantralaya) -

Bepartment of Persmnnel & Training.

‘Notth Block, New Delhi
the 7th February, 1986,

\

| GEFICE MEMORANDUM

o |

Subject 3 General Principles for determining the

‘Seniority of varjous categories of per-
~2ons employed in Central Services, '

Has the Ministry of Financ@ eta. are aware,

tha Centra& Princaplés for determination of seniorxty

in the Central Servicas are cantained in the Annexure

to MiniStry cf Hom& affaiza Q.M No.g/ll/ﬁsaﬂﬁﬁ dateﬁ

- 22nd Deaember 1959. Acco:&ing to Paragzaph 6 of the

sai@ Annexure, the zelat;vm saniority uf direct recru-

:mtq ana premot@@s shall be ﬁat@rmineﬁ accmxéing to rote.

aticn of vacancies betw@en the éixeet recruits and the

promctees which will b@ baa@d on the duote of wacahcies

~

reserveé fox diregt xectuitment and prcmotion respect-

':ively in the Recxultment Rules, In the £Xp1anafary

Memcrandum to those ?tlﬂ@&pl@%, xt has been stated that

a =B re»ter zs raqu¢xed te be mainﬁazneﬁ based on tha"
'xeaezvati@n of vacancies far digect recrultment and
o 9romatlen in the keaxu;tment Ruleﬁ. Thus wexe appolntu

Vment to a grade is to be maﬁe 30% by direct recru;tment

3

and SO%’by promotion from a lover graﬁe, the inter-se

AN

' CONt eeee



;Eiﬁ’

Anﬁx;g/&@ﬂtdt

‘senlority oi &irect re¢ruit& ané prmmotees is detera

mineé on 1"1 ba%;S.

: 2§f1,1__ Whl]e the abava mmntimneﬂ gxinciple was

“wmrking satiﬁfactargly in cages were direct recruit—

mcnt anﬁ pzomntian kept peace with each other and re-

- cruitment cmul@ alsm mude be made to the full extent
of the quéta as pt&&cribeé, in cases where "h@t@*waq
&aelay in dmrent zecruitment ‘of prmmotion, or where |

enough numbax of dix@ct recruits or prammtees aid not

become available, there was dsziaulty in determining

senzaxzty. In eaﬁh casea, the practice followeﬂ &t

pxesent is tnag the slots meant fof dlrect recxuits or

‘ pr@mutepﬁ, whicw ﬁould not be fill@ﬁ up, were left

vacanﬁ, an& hen dixect recxuits or promotees become

’avallable thzaugh 1ater examinatians or- sel@&tlen,

~uch p@rwons who were alr@aﬂy wsrﬁlng in the grade on

zegular hasiS. tn some cases, whexe ther@ was shnxtm

fall in @1rect xacruitment im twn or mc% -con-ecutive

o 3mars, this xmsultad in dlIéCt recruits of- 1atex years

/

- taking senimrity over some at the promotees with falre

ly long years of r@gular service already to themr

'cxedlta This matt&r has also come up for conaideratian

in varicus Eaurt mases both befoxe ‘the High Courts
an@ tne Supremo CQurt aﬂﬁ in meveral cases the relevant

judgememt had brmuﬁhf out th inappxapxianteness of

é;xect recruits of later yoars bmcoming senlot to pra~

’motees with Long years of ervice.

30 {{ This matter, which was also discussed in

' the Natxonal C@uncil has been engaglng the attention

N

ngt'(oqo‘ -
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Annx .D/Contd.

IR of ":t,he‘ Gover ninent for quite Qam time and it has
been deciﬁed thmt in fuﬁure, while the ptznciples
af ratatian Qf QUotaﬁ will still be Fallaweﬁ for

' determlning Lhe 1ntermsa eenmorihy of direct ran T

o crultﬁ ané pxmmot@e Lhc px@sanﬁ pxaetiee of keep~

B ing vacant slats for being X fxllem up by dir&ct
xeczugts af lﬁzer year thereby giving them unintenn
ées aeniaxity av&x pram@tee& whm are alreaéy in
pm81tion, wwuld be Gasposseﬁ with. Thus, if ad@Quate
n&mb@r mﬁ dizcct rﬁcruits do not becamm auailable
i any pmxtiaulaf y&ar,‘ratation aﬁ qaatas £or pur-
pmse Of determin&nq %9niority wauld take place only
€0 the axtent of th@ available direct recru;ts and
vthe-@lamatg& . En athmr meﬂ words, ta the extent

?

'~Féiné&t'xe¢ruits ar@ nmt avazlable, the prcmotees )
will be banched Laqethex at th@ bottom of thw senio-
rity li&t, belew tne last poeihion upto which it is
p0$ lbl@ ta détermine s&niarity on the basis of rotau

w' tion af quotas with referéﬂce tc th@ actual number '
of uizecﬁ x@cﬁuits whe hecame avamlable. Tﬁe unfmlled

:f:: o diraet recrwitment quata Vacancies wnuld, however ; b@

| earrieﬁ fér%ax& ané sdded tm the corrc pmnding actual

zecxu;ﬁs ax vacanciam of the next ye¢: h&mﬁxﬁx{aﬁﬂ to
the sub&aquent year where necebsafy) for taking aatiun |
£ex dixect zecruitment for the total numb@x amcmrding
tc ?hc usual practmce.AMhereafter. ia th@t year whil@
senimtity wmll b@ det@rmlnud between ézzaet recruit¢

| and promot@es ta the axtant of the number o£ vaﬁanC¢es

. the Qixect recrnits and pr@mﬁtaeﬁ as determinad acc~‘:

ozding h@ tﬁ@,@ucmas ﬁ@r that year the



annx,D/Contd.,

i

? 'the aﬁéltmcnal dl!@@h z@cruits agaznst the carried

'»farwarﬁ vacauai&s of the pfevlmus year would be

]

piaccé @hwblock" h@imw the last pramotee for direct
;reﬁruit aa the case may be) in the senjority list
b@sad on Lh@ rst&tion of vawancles for that year .,
The Same prinCipl@ hmlds gaad zn dwterm;nan s@nim»
rity in th@ avent of carry “aerxd. 1f any, ox dxrect
~ xecruitm@nt or - pramatian quota vacancies (a& the case

: may b&) xn th@ subseguent yﬁars.

. 'g'

- Illustragion i=

| | where the memruxtment Rules pxovide 50%
of the vacanc;es in @ gra&e t@ be.filled by prommtian
5and thamm remaining 50% by éarect zeeruitment. ang - )
uminq there ar@ 10 vacancaeq 1n th& grade in each
‘_':of the year:o 3%6-»87 z-md «Lhat:. 2 mcancies int@nded
'  for ﬁlt@cﬁ regxuitment remained unﬁilleﬁ &uring 1986
: dﬁ@ they cauid he flllﬁd ﬁ&r;ng 1987, the menzcrity
| fpesiticn oﬁ the prumotees and dzrﬂct recrumt* of thosa

‘l'twc g&xk yeaxs will be as und@r ke

186 - 1987
e el el g
S e . 10, Dt
3. L k2 11, P2
4. i Tpa T 120 D2
6 " p3 .. 14, b3
LT e 15, pa
O S 17, P51
18, D5
19, D6
20, D7

. Qont sose
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LI

E]

4. " T*i in aruer to help the appomnting authan
xﬁtg rxtiés in determining the number mf vacancz@ﬁ
to be fille@ dnrlng & yeaz under @ach of thm methods &
| @f reeruitment premcrib@a, vi aanoy Regi*tar glving
'.: a:unning acceunt of ‘the vacancies aricing and being
iiil@é £ram yeax t@ yeak may be ma;ntained in. prc«

f@rma mﬁcics&é
L‘“ .’, " . .'4..‘/;9, .. :v ', . . A . ".

R .

:Bg!71 'f:l w;th a view te @ﬁrhing an; tenéancy of
| undermﬁ@pertiﬁg/suppreﬁming the vacaﬂcxcs te be notie .
ﬁied tu the conﬁernmé auLhmrities £er ajxacﬁ xecrmitﬁ
ment, it 1& elaxifie@ that premot@es will be- treated
a8 regular only to the extent to which Adirect reczuit—
ment vacanciea ar@ reparten tq thm recruiting author_
,ites cn th& b&si& of the qumta& %Kéﬁ@fib@&‘&ﬂ'uh&'fé#

IQanﬁ r&cxuitment rules, oness promateea i£ any,
xﬂ@adimg tﬁe share falllng te ﬁhe prmmation quota
basad on tha cﬁf%&ﬁp@n@lng figuxe, notifi&d for direct
xeuruitmeat wmulﬁ b@ tzeateﬁ iny as ﬁxx ad=hoc -
prommteag. j;f ,:'i 5;\“ "; ‘7' . ";
6§ﬁf;_ w The actual principl@s of swniazity issued
@n zznd uecembex 1959, referred to abmve, may be ﬁeema

e@ ta nave meen efﬁective to that exteut.

‘ ’70 L' I 'Thé;'sieam:&sm shéil’ ‘takeeffect ‘from ist
'«‘ﬁa§€ﬁ;Lx986;ﬂ5eﬁioriﬁy alﬁeadyﬁéat@rminad in agéorda :
P 'éﬂééfwith/th@'egisﬁiag principles on the date of issue
o af the m cxéez will not be reamp@nﬂé in reSpcct of |

| vacanci@s isx which teerultment action has already

C“:Qnt ot j. )
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IR , o mm.'n/céaw_.,

. »been taken, on the 6ate ef issue of thes@ orders

'either hy way af éirect recrultment or” prmmotion

senfnrity will continue to be ﬁetermlned in accor»

Zn\ﬂance with ﬁhe primciplas in fexcc prior to the

. ia&ue of this O.ﬂ. s

'-.8. L Mimxatry of Piaan&a ete, are xQQueqned

',t@ brﬁng Lhe&@ 1nstxuctions to tha natice of all the

agtach@d/auboxﬁinatepafﬁ1&@ unﬁex'them tm.whmm the

»wdeﬁéral‘ﬁriﬁeiplas'of Senioxity'ccnﬁaineé in OuMa
aatea ?2.12 1959 are appli¢able within 2 week as

‘ythcse ordex¢ will b@ effegtive ﬁzom the next month,

-

SN

T

54/~ Arti Knosla

. . gpint Secretary to the. Govt.of

'.gijﬂx' . India. Tel@. 3015010,
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: ANNEXURE - ‘E',
s i ,
“To, -
The Deputy Collector(P & V)
Customs & Central Excise, . . I
SHILLONG = 793001, | S |

Subject’ ¢ A representation against the draft Sene

o . iarity list of Inspectors Published vide
T . .- letter ¥ under ﬁﬁC/No. 11(34)/108T=1/91/
S o Pt-I/lSZéB«BQZ(A) dated 24-10-94,

i Wzth due reSpect, 1 5ﬁg,t0 draw your kind
attention to-the falldwing facts e ‘ '

"Mééwm;_‘?

‘}1.‘2 C ~"rhaat-,; have come-accgmss the Graft Sen
idfiﬁy 1ist as referred above. In the sald senjority
list a number of persons have been shown above my
name, though- their names wete ‘below to me ia the
senfority liutp published in the year 1988,"1990
'an@ 1993¢ In. ﬁhiS‘ﬁaanection, I draw ycuf attentian
- that my senioxxty has alr@ady been settled as per

- the prevail;nq rules and pxlﬂCAple and none of the
personsg, whas@ names. were show below to me in earlier
-senimrity lis ts;, have even raised any objection to
that and hence the guestion of revﬁxxatian of senio=
rity pm&itgén(at‘this sta§@ does not arise on 24.10.94,
the names at serial No. 47 to ¥BXX 313, have been -
shown sbove me without anytiust and cognet reason what-
soever, < . . -
3. .P:-Than; my'seﬁiarity_was settled as per the
principles laid down in .M. No. 9/11/55-RPS dated
22411.95 of Ministry of Hone affairs following the
quota basis end that prinaiple'nas‘béen working
- satist actorily and m none have ever raised any obje
c;i@n aga165€{my seniority pqsition*énd hence the
. gémixatimhrmﬁ seniority is not as péx law,., |

A 3

C‘Qnt e .



6, That, 1 was pramoted to the post of

Dated & 19.11:94,

annx . E/Contd.

4, | That, the judyement of other bench of

‘this Hob'ble Tribunal as has been mentioned in your
~abovementioned letter is not applicable in my case

in a6 mich as’ I was not made parﬁy'in those cases,

\

5.':*- That;'ébQVQ all, the inatru@tion as

Clald down in ‘the letter No, 35014/2180~E5»L(n)

dated 7 2.86 1Sbueé the Minxatry of Pexsonnel,

1’Pub@ic Grievances and’ Pensionp Department of Persom
_nnel and Train;ng has nelther been zevack@é hy any

, autharlty nor has been stzuct down by aﬁy Court of

 'Tribunal and hence deviation from the instruction
-as gontained in the iett@r dated 7. 2 ,86 does not

arise st &ll.

anpector against the substaintive Vacancy in the

year 1985 and conf ixmed mELtER later on, and accorw
‘dzngxy as par the laﬁg aattlﬁé princ:ple% and instr
‘uction to that effect my Seniority was settled and.

catﬁ%ﬂhly Shown in the seniority list 1988, 1990 and
1993, Hence, if the $@ﬂi@§ity‘po$ition is not corre

ected, my service carrier will affect adversily.

. , Hance, i rﬁqu@st yaur hmnour to take -
hecessary, action ta carrect my scniority paoiti@n_

in the. list publ;Sheé on 24 10, 94 and 1 shall

aver anllge.

Yours faithfully,
T B8 -

! Lols Deb Purkayastha )
";, InSpector, mhillong.

»»rﬂ%?éﬁggm%j.’ R
o (es



ANNEXURE « 'F',

_ ca&r&m@ AND CLNTRAL FXQISF
* "'.z;;,a‘ &HI&LGNG

| €.No, II(34)1/BTa1/91/Pt,I/  °  Dated = 27,4,95,

10, 4 ‘
v The Assistan* Ccllectmr of Cantral Eycisa,

%

. central Excise Davxsxam

(ALL) f&e Asaistant Callectoz of Cu&tams
' (P@rv@ntxve) Agartala\Customs(Prevent1V@)

}inision(A&L} The Branchminmﬁhaxg@.

__ Br am:h;/@all/ﬂnit(I~Iqrs@f:)f:fic@) (ALL),

Sub ¢ R@ufisation of %enlmrity of Xnﬂ
spect@rs «ppointeﬁ b@for@ 1, 3 86
‘ Regarulng.

in cbntinuation of this Office letter of °
!

even No. 15263~302(A) dated 24,10, 94 on the @bove sube

jeet and with a ViQW'LG implpm@nt the . Judgemenit of

b Hon'mle ﬂ.A.T, Calcutta on Q.A.Na.925/92 the araft

- enzorfty list pre axed and circulated to all con-
? P

| cerned 13 now being finalised as under t- .

26 Some aLEQCted prmmoﬁee Incp@Ctexﬁ have

| contenced Lhat as a similax case was cub»jud&ced bew

_Eaze the' Hon‘blc <, A.T, Guwabati (0.&.N0.141/92) to

|which ssme repxc«entees are private resgandents,

‘\thair positicn in the senioriay list shauld net have

| been d;sturbea till thezf;nal diapaual of the case,

'I
;‘Eﬁﬁéﬁ Heﬁ@v@r. thm H@n ble C‘A T,(Guwahati) &1@@ their

~

'i_ ozéer &at@@ 30 7 92 on 0. Aa NOa 141/92 hav empow@red

»

e ngt beee b



Contd/ Aannx F

THis department to dispose of the repr=sentations
vf the applicants during the pendency of the case,
Hence, draft Seniority list extending the relief as
rejucstec by the goplicents was not incorrect or

illegal.

3. Again, €ome of the Direct Kecruit
Inspectors af fected by the revision have contended
that all the promotee Inspectors who kxzjsw joined
the grade at a later date, though in the =% same
year, should be regarded to nave become available
through later selection and hence he placed junior
ts them, At has already been mentioned vide tnis
Office letter dated 24,10.,94 mentioned above, the
underlining principle, as per C,A,1's Urder, foll-
owed in this reyard was para 3 of #Ministry of per-
sonnel, L.,0. & Pensions O.il.Nue 33014/2/80=-Estt(D)
dated 7,2.86 which sammarily, provides or rotation
of Direct «ecrulit and promotee quota as per rHecruite
ment <uies for fixing Senicrity amony Direct Recruit
and promotee Officers beconing aveilable through
s=lection of the saue yeey, irresgective of their
date of joining. Hence the ovbjections raised in

this rejarc is not correct,

4, Further , some of th~a promoteée Inspectors
who were f£irst oromoted on adehoc basis have contene
ded that their seniority be firxed with reference to
the Year Mate they joined as Inspectors on ad-hoc
basis, subsejquently promoted on regular basis, ¥nerew

as the condition of such ad=hoc promotion was that

Cont seee



. Annx.F/Ccntd.

8X such ad-hoc promotion will not confer on the
Offiders so promoted any claim for continued
officaaticn'inathe'grade and the period of such
ad-hoc service will not count for Seniority confire
mation orders_qualifﬁiné service for further

promotion,

5, 'La$t1§, some of the promotee Inspectoxs
have contended that the Recruitment Yéar in their
case shculd be the year they paséed the Departmental
examination(written examinaticn) for promotion to
the grade of Inspector from lower gra&e and not the
year they were actually promoted,:The relevant in-
struciion in this regard has clearly Stated that
the‘Recruitment year of Officers prémcteé to‘highe;
FERdExkymx i Axkhs@ grade is the year in which the

D.P.C was he.:l.d .

In view of the above all the‘rep:esentu
épions-received agains£ thé Draft Seniority list
have been eonsidered carefully and X hereby disposed
of énd_the Draft Seniority list is hereby made final
Qiﬁhout any further alterations, This will, however,
the subject to the outcome of the SLé filad by the
department before the Hon’'ble Supreme Court again
the jﬁdgement of the Hon'ble C.r.7, Calcutta in
Ceds Nﬁ. 925/92'and various other cases pending

before the Hon‘ble_c;A{T Guwahati in this issue.

_ All the concerned Inspectors working

under your charge may be informed suitably.
| }bAV”Y’ | S8/~ Illigible
2 QyNY<j*' Deputy Collector (B & V)
P O‘b«f%’*"
v

Customs & Central Excise : Shillong.

Cont coes
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C N0 11%34) 1/ET-1/91/Bt~1/9466-550  dt, 27.4.95.
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Copy to &=

1.

Shri R.K; Mitra, Under Secxetary,'Covt.
of Indla, Ministry of Finance, Department
of Revenue, Central Board of Excise and

Customs, North Block, New Delhi,

The Mditional Collector of CuStome(Prew

ventive), Office of the Additional Colle
ector of Customs{Preventive), New Checkon

.Tﬂaad, @ppa%:t@ rolice Gate, imphal~l.

-The A3$istanttcaliect@x(Judicial).uustoms

and Central Excise, Bhillong,

- Shri Nirmal Chandra Patra, Intelligence

officer, Narcotics Control Buxean;_ﬁastern5 
Zonal Unit, 4/2, KRaraya Road, 3rd Flger,¢

) Caleutta»l?;~

ALY atner Cancarned Insp@ctoz& on

ideputat&an. =

The umrx@ral Se¢retary, Croup 'C' Bxecue.
tive Officeys Association, Cuwtam -and

'G@ntra; Lxcise,_uhillcnz.v,

*

Guaxé fil@.

$@/= EVAM.R, HYNNIB TA
_ Deputy Collector ( P & V)
- Customs & Central Excise:Shillong.
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